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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT ITS WESTERN ZONE BENCH AT PUNE

ORIGINAL APPLICATION NO. 179 OF 2024 (WZ)

IN THE MATTER OF:

Surti Mohmmed Aaqib I ... Applicant
Versus

M/s. A.R. Enterprise and others ... Respondents

REPLY OF THE RESPONDENT NO.1 - M/S A.R. ENTERPRISE

The Respondent No.1 most respectfully states and submits as follows:

1. At the outset, the Respondent No.1 denies all the statements, averments,
contentions and allegations raised/made in the aforesaid Original
Application No.179 of 2024 (WZ) (hereinafter referred to as the
‘application’). The failure of Respondent No.1 in dealing with any of
the statements, averments, contentions or allegations raised/made in the
application may not be construed as an admission on its part, and the
Respondent No.1 denies the same as if the same are specifically set out

herein and traversed in seriatim.

2. Before raising preliminary objections to the maintainability of the
application and before dealing with the contents of the application, the

Respondent No.l seeks to place certain relevant facts for the kind
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consideration of this Hon’ble Tribunal, and the same are narrated

hereinbelow.

2.1  The Respondent No.1 is a sole proprietorship operational since the year
1994 with Mrs. Rehmat Bibi Farid Mohammed Shamshir as the
proprietor. Mr. Yasin Shamshir — son of the proprietor is an authorized

representative of the Respondent No.1.

2.2 The Respondent No.1 is engaged in work of bleaching, printing, and
finishing of textiles. The Respondent No. 1 has been operating in its
current premises situated opposite PWD House, Near Chandola Lake,
Ahmedabad (hereinafter referred to as the ‘said premises’) since the
year 1994. Initially, the Respondent No.1 was engaged only in hand-
screen printing. Subsequently, in the year 2012, the Respondent No.1
received requisite consents from GPCB and installed textile
machineries at the said premises and started its work of bleaching,

printing, and finishing of textiles.

2.3 Pursuant to the directions of the Hon’ble High Court of Gujarat in Writ
Petition (PIL) No.98 of 2021, Respondent No.l upgraded its water
treatment and discharge process by changing the mode of disposal of
industrial effluent into the drainage line of Ahmedabad Municipal
Corporation (‘AMC’) to Zero Liquid Discharge (“ZLD” for short). In

order to undertake the said upgradation to ZLD, Respondent No. 1

sought an amendment to Consent to Establish (“CTE” for short) which
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was granted till 8" September 2029 and Consolidated Consent and
Authorization (“CCA” for short) which was granted till 21%* March

2027.

On 29" January 2024, the Gujarat Pollution Control Board (“GPCB”
for short) inspected the premises of Respondent No. 1 upon a purported
complaint by the Applicant. The inspection report states that ETP units
along with RO units are operational and the premise disposes industrial
effluent through the ZLD method. The inspection report found that
water scrubber was not installed and alleged that the premises had not

maintained a cartridge record.

Thereafter, GPCB issued a show cause notice to the Respondent No.1
on 12 April 2024. Respondent No.1 replied to the said show caused
letter on the 23" April 2024, and produced the cartridge record with the
reply. Further, the Respondent No.l submitted as to how it utilized
bricked white coal and fire-wood as fuel and therefore installation of
water scrubber was not required as per the applicable guidelines of
GPCB. Without prejudice to the same, the Respondent No.1 undertook
to install and commission a water scrubber, if required. The Respondent
No.l also produced particulars in respect of the cartridge record
maintained by it. A copy of the Respondent No.1’s reply to the show

cause notice dated 23™ April 2024 is annexed hereto and marked as

Annexure-A. %
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2.6  Thereafter, the Respondent No.l has installed and commissioned a
water scrubber at the said premises. Photographs of the said water
scrubber installed at the said premises are annexed hereto and marked

as Annexure-B (Colly).

3. In the aforesaid factual background, the Respondent No.1 seeks to raise
the following preliminary objections as to the maintainability of the

application.

3.1 The application has been filed by the Applicant for personal vendetta
and to arm twist the proprietor and representatives of Respondent No.1.
The Applicant is neither an environmental activist nor a social activist
as claimed in the application. In fact, the Applicant is engaged in the
business of textile machine manufacturing. There i.s a personal
animosity between Mr. Altaf Aslam Sagar — the son-in-law of Mr. Yasin
Shamshir and the Applicant’s father. Following a violent attack at the
instance of the Applicant’s father upon Mr. Altaf Aslam Sagar, criminal
proceedings have been initiated against the Applicant’s father, inter
alia, under Section 307 of the Indian Penal Code, 1860. A copy of the
affidavit dated filed by Mr. Altaf Aslam Sagar in November 2023
objecting to the grant of bail to the Applicant is annexed hereto and

marked as Annexure-C. Therefore, the Applicant has initiated counter-

proceedings against the family members of Mr. Altaf Aslam Sagar in

order to pressurize him into withdrawing the aforesaid criminal

proceedings. The details of some of such proceedings initiated by the

%
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Applicant and/or his father against the family members of Mr. Altaf

Aslam Sagar are as follows:

(a) The Applicant’s father has filed an application before this
Hon’ble Tribunal, being Original Application No. 138 of 2024,
inter alia, against M/s. NHH Textile Processors. One of the
Partners in M/s. NHH Textile Processors is the uncle of Mr. Altaf
Aslam Sagar. The Applicant’s father has also filed applications
before the Hon’ble High Court of Gujarat in Writ Petition (PIL)
No.98 of 2021, making allegations and seeking prayers against

M/s. NHH Textile Processors.

(b) The Applicant’s father has filed an application before this
Hon’ble Tribunal, being Original Application No.221 of 2023,
inter alia, against Anar Hand Process. The pfoprietor of Anar
Hand Process is the father of Mr. Altaf Aslam Sagar. The said
Original Application No.221 of 2023 has already been disposed
of by this Hon’ble Tribunal vide its order dated 2™ January 2024.
A copy of the said order dated 2™ January 2024 is annexed hereto

and marked as Annexure-D.

(c) The Applicant had earlier filed an application before this Hon’ble
Tribunal, being Original Application No.15 of 2024, inter alia,

against the Respondent No.l, alleging gap in the claimed

implementation of ZLD at the said premises. The said Original
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Application No.15 of 2024 has already been disposed of by this
Hon’ble Tribunal vide its order dated 31% January 2024. A copy
of the said order dated 31% January 2024 is annexed hereto and

marked as Annexure-E. Now, the Applicant has filed the present

application raising fresh allegations about the lack of water
scrubber at the said premises. Thus, it is clear that the Applicant
is raising one baseless allegation after another against the
Respondent No.1 only with a view to harass and arm-twist the

Respondent No.1.

Thus, the application is an abuse of the process of law, and is required

to be rejected on the said ground alone.

3.2 The Applicant has invoked Sections 14 and 15 of the National Green
Tribunal Act, 2010 (‘NGT Act’ for short) in the application. As far as
invocation of Section 14 of the NGT Act is concerned, the Applicant
has failed to point out the enactment specified in Schedule I out of
which an alleged substantial question relating to environment is arising
in the facts related to the Respondent No.1. The application is replete
with bald assertions. The Applicant has not even pointed out the alleged
damage caused to him or the environment because of the activities of
the Respondent No.1. Therefore, the invocation of Section 15 of the

NGT Act is also not maintainable. Thus, the application is required to

n

be rejected on account of non-maintainability as well. %
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The Respondent No.1’s paragraph-wise reply to the application is as

follows:

The Respondent No.1 does not offer any comments in respect of the

contents of paragraph 1 of the application.

The contents of paragraph 2 of the application are denied. It is denied
that the Respondent No.1 has committed environmental violations, as
alleged or as sought to be alleged or otherwise. It is denied that the
Respondent No.l is operating illegally or is discharging untreated

exhaust effluent, as alleged or in the manner alleged or otherwise.

With reference to paragraph 1 of the application (under the caption of
‘Brief Facts of the Matter’), the Respondent No.l denies that
Respondent No. 1 is discharging untreated exhaust emissions or that
there is a lack of proper Air Pollution Control Machine at the unit of
Respondent No.l1. The Respondent No.1 denies that there has been

inaction or failure on part of GPCB, as alleged or otherwise.

The contents of paragraph 2 (under the caption of ‘Brief Facts of the
Matter’) of the application are a matter of record, and the Respondent

No.l denies anything contrary thereto. The Respondent No.1 hereby

v

clarifies that it does undertake the activity of dyeing. %/
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With reference to paragraph 3 of the application, the Respondent No.1
denies that it uses lignite, as alleged or otherwise. It is stated that the
Respondent No.1 only uses firewood and bricked white coal as fuel.
The inspection report dated 29% January 2024 also states that no lignite
stock was observed. The rest of the contents of paragraph 3 under reply
are a matter of record, and the Respondent No.1 denies anything

contrary thereto.

The entire content of paragraph 4 of the application is denied. The
Respondent No.1 does not release any untreated exhaust emissions. The
Respondent No.1 has installed the mandated Air Pollution Control
Machine (‘APCM’), viz. Multi Cyclone Evaporator, Dust Collector,
etc. at the said premises. The inspection report dated 29" January 2024
of the GPCB also indicates that the Respondent No.l has been
undertaking its operations in accordance with the consents granted by
the GPCB. Further, the analysis of air sample collected by GPCB
during its inspection of the Respondent No.1’s premises on 29" January
2024 reveals that the prescribed parameters are met with. A copy of the
Analysis Report for Air prepared by GPCB in respect of the air sample
collected on 29" January 2024 is annexed hereto and marked as

Annexure-F.

The contents of paragraph 5 of the application are a matter of record,

and the Respondent No.1 denies anything contrary thereto. :
=F
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The Respondent No.1 does not admit the contents of paragraph 6 of the
application to the extent of averments made by Applicant in respect of
its alleged application under the Right to Information Act, 2005 (‘RTI

Act’).

The contents of paragraph 7 of the application are a matter of record,

and the Respondent No.l denies anything contrary thereto.

With reference to paragraph 8 of the application, the Respondent No.1
denies that it has flouted regulatory requirements, as alleged or
otherwise. It is denied that the Respondent No.l operates without
APCM, as alleged or otherwise. On the contrary, the inspection report
dated 29" January 2024 of GPCB states that boiler, Thermic Fluid
Heater (‘TFH’), and APCM are all in operation. With respect to the
observations made by GPCB regarding lack of a water scrubber, the
Respondent No.1 clarified in its reply dated 23™ April 2024 that it used
only bricked white coal and fire-wood as fuel, and therefore installation
of water scrubber was not required. It is submitted that as per the
applicable norms of GPCB a water scrubber is required to be installed
only where the boiler capacity exceeds 1 tonne and it utilizes lignite as
fuel. In the case of the Respondent No.1, the boiler capacity is 0.7 tonne
and does not utilize lignite at all. However, without prejudice to its
aforesaid submissions, the Respondent No.l has already installed a

water scrubber at the said premises and filed necessary compliance

report before the GPCB. /}y
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The contents of paragraph 9 of the application are a matter of record,

and the Respondent No.1 denies anything contrary thereto.

With reference to paragraph 10 of the application, the Respondent No. 1
denies that the Respondent No.l is continuing operations without
upgrading APCM, as alleged or otherwise. The Respondent No.l

reiterates the contents of the foregoing paragraphs of this reply.

With reference to paragraph 11 of the application, the Respondent No.1
states reiterates the contents of the foregoing paragraphs of this reply.
The Respondent No.1 in its reply to GPCB’s notice dated 12" April
2024 had submitted as to how as per the applicable norms of GPCB a
water scrubber is required to be installed only where the boiler capacity
exceeds 1 tonne and it utilizes lignite as fuel. In the case of the
Respondent No.1, the boiler capacity is 0.7 tonne and does not utilize
lignite at all. Without prejudice to the said stand of the Respondént
No.1, it had undertaken to install water scrubber, if required. Thus, there
was no question of any action being taken by GPCB against the
Respondent No.l. As stated hereinabove, the Respondent No.1 has

already installed water scrubber at the said premises without prejudice

to its contentions. %
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The entire content of paragraph 12 of the application is denied. The
content of the paragraph under reply is a bald assertion, and the

Applicant may be put to strict proof of the same.

With reference to paragraph 13 of the application, the Respondent No. 1
reiterates that the unit only uses firewood and white coal (bricked) as
fuel. In the paragraph under reply, the Applicant has failed to make
reference to the applicable GPCB norms regarding installation of water

scrubbers.

The entire content of paragraph 14 and 15 of the application is denied.
The Respondent No.1 denies that there have been violations, as alleged

or at all.

With reference to Ground A of the application, the Applicant has failed
to point out the enactment specified in Schedule I out of which an
alleged substantial question relating to environment is arising in the
facts related to the Respondent No.l. The application is replete with
bald assertions. The Applicant has not even pointed out the alleged
damage caused to him or the environment because of the activities of
the Respondent No.1. Therefore, the application invoking Section 15
of the NGT Act is not maintainable. The reliance placed by the
Applicant on the judgment of the Hon’ble Supreme Court of India
reported in 2019 SCC Online SC 645 is misconceived. The Respondent

No.l craves leave to refer to the said judgment and put the correct
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interpretation thereof through its counsel before this Hon’ble Tribunal

at the time of hearing of the application.

The contents of Grounds B and C of the application are bald assertions,
and the Applicant may be put to strict proof of the same. There is no

allegation against the Respondent No.1 made in the paragraphs under

reply.

With reference to Ground D of the application, Respondent No. 1
denies that the alleged case of Respondent No.l is analogous to the
facts of the judgment referred to in the paragraph under reply, as alleged
or otherwise. The Respondent No.1 denies that its actions constitute a
breach of regulatory directives or warrant enforcement measures, as

alleged or otherwise

With reference to Ground E, the Respondent No.1 denies that it has
violated anyone’s right to a clean and healthy environment under
Article 21 of the Constitution of India, as alleged or otherwise. The

contents of the paragraph under reply are bald assertions.

With reference to Ground F, Respondent No. 1 denies that valuable
water resources have not been protected owing to the alleged actions of

Respondent No.1, as alleged or otherwise. Once again, the contents of

the paragraph under reply are mere bald assertions)'jf;
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4.22 With reference to Ground G, Respondent No. 1 reiterates its
submissions made in the foregoing paragraphs. The Respondent No.1
reiterates that it has already installed water scrubber at the said premises

in line with the instructions of GPCB.

3. In light of the aforesaid submissions, the Respondent No.1 states and
submits that the application is required to be dismissed with exemplary
costs. The Applicant is not entitled to any reliefs, much less the reliefs

sought in the application.

For, A.R. ENTERPRISE
Place: Ahmedabad Wj
Date: 11" November 2024 /}g |

Prop / Authorised

RESPONDENT NO.1

_ VADN LT A= I
(,,é-; VA L N}-‘crf‘u'TV".f;'v'\Lﬁ\ ! ogj

AHMEDAZAD Ty |8 ADVOCATE OF RESPONDENT NO.1
CFGUJARAT STAT:

VERIFIED BY |ME

3 m\ﬂ P
M. A. VADNAGARWALA
Advocate

A7 Nov 2024
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT ITS WESTERN ZONE BENCH AT PUNE

ORIGINAL APPLICATION NO. 179 OF 2024 (WZ)

IN THE MATTER OF:

Surti Mohmmed Aaqib I ... Applicant
Versus

M/s. A.R. Enterprise and others ... Respondents

AFFIDAVIT IN SUPPORT OF THE REPLY OF THE RESPONDENT
NO. 1

I, Yasin Shamshir, son of Shri Faridbhai Shamshir, aged about 62 years, being
the Authorized Representative of the Respondent No.l, having address

opposite PWD House, Near Chandola Lake, Ahmedabad, do hereby on

solemn affirmation state and declare as follows:

1. I state that I am the Authorized Representative of M/S A.R. Enterprise
- the Respondent No.1 in the aforesaid Original Application No.179 of
2024. 1 am fully aware of the facts of the case and have been authorized

to swear this affidavit on behalf of the Respondent No.1.

2. I hereby verify and state that what is stated in paragraphs 2, 3, 3.1(part),
4, 4.1(part), and 4.8 of the accompanying reply is true to my knowledge
and belief, what is stated in paragraphs 2.1 to 2.6, 3.1(part), 3.2(part),
4.4, 4.5(part), 4.6(part), 4.9, 4.10(part), 4.11, 4.13(part), 4.15, and

4.22(part) of the accompanying reply is based on information and
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record, which I believe to be true, and what is stated in paragraphs 1,
3.2(part), 4.2, 4.3, 4.5(part), 4.6(part), 4.10(part), 4.12(part), 4.13(part),
4.14,4.16 to 4.21, 4.22(part), and 5 of the accompanying reply are legal

submissions. |
Fui. A.R. ENTERFPRISE

e S
Place: Ahmedabad )&7 Prop / Authorised

Date: 111 November 2024
DEPONENT

VERIFICATION

I, Yasin Shamshir, son of Shri Faridbhai Shamshir, aged about 62 years, being
the Authorized Representative of Respondent No.1, having address opposite
PWD House, Near Chandola Lake, Ahmedabad, do hereby state that what is
stated in the aforesaid affidavit is true and correct to the best of my knowledge,

belief, and information.
For, A.R. ENTERPRISE

Place: Ahmedabad

Date: 11%" November 2024 DEPONENT

SOLEMNLY AFFIfinyiz i, SR NO. cvsiriiiisssninnssins /2003
aryl— - Jﬁ/}ﬂ -

M. A V%%NT"AGR{\{RWALA M. A. VADNAGARWALA

Govt. of India NOTARY
’ GOVT. OF INDIA

A1 NOV 2028 dNov 2028




74

. ot
ANNEXURE - A
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ZCIALIST IN : EXPORT IN COTTON FABRICS &

SCREEN PRINTING A. R. EMEﬁmSE

1. Opp. FLWLD. Roet Housco, Mr, Gh
Sanmn“t« Narol Rosd, Ahmoedabad (0‘::?:&‘:; ;‘3&:{. ) @nf. No, ) CDntn i )

Page 1/2
60 {GPCB SCN Reply Letter 23-04-24)

To,

Gujarat Pollution Control Board Ahmedabad RO.
Gandhinagar - 382 010.

April 23, 2024.

Kind Att. ; Dr. Tarlika Patel, Regional Officer.
Sub : Show Cause Notice

Your Ref. No: SCN No,; 798532, 12/04/2024 ==
D.; 10024, :

Dear Sir, T
With reference to abqvé,” we wish to clarify matter as fol.iows::

Q.1  Unit has piovided one steam boiler (cap. 0.7 TPH) with only MDC , unit still not installed
Water Scrubber as APCM as per CTE condition,

Comp We arc:using Whitc Coal (Bricked) & Firc Wood as fucl., So, we not install Water Scrubber as

APCM. We assure you to install and commission Water Scrubber as and when required.
Q-2 Unit has not maintained used cartridge record. :

Comp We wish to inform you that we are maintaining record of used cartridge: Pre-treatment for RO

Plant, Wc___ are attaching herewith copy of thé same for your reference. Alse we undertake to
maintain récords regularly. S

With ali above, we requegt"you toplease cq;;__,sider"bur case sympathetically and not to withdraw our CTE/CCA
and allow us to continue operating our Unit as per CC&A. '

Thanking You,
Yours Faithfully,

FOR. A. &, ENTERPRISE
v !‘p’z—ﬁ‘——,ﬂﬁtf ‘
PROP ! AUITRDRICED AnN,

CCWC: GPCB Gandhinagar HO- Unit Head: Ahmedabad City District, for information

A. Any Specific Information Called for [in SCRUTINY] (000} Uploaded in XGN an 23/04/2024 16:12:51 from IP No: 106.203 215,194,
B. 10024-A.R. Enterprise accepts the LEGAL responsibility

and undertakes that the fumnished information is CORRECT & ACCURATE.

{3 Scanned with OKEN Scanner
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fcfmsad !:}ymam GFDF Toutira, Click hera: Tor dalaild [4:0taval] (€ (G) 1 ABIBIVOO = Fax  2IIVIOOY

Eerrimll 1 wearw, metm bt iyt gy atine . com
oy

ALIBT IN : BXPORY IN COTTGN FABRICE & SCREEN Pﬂle!Nt’:ﬁ_ A. R. ENTERPR[SE
TOpp. PWL.D. Rest Hatee, Ne. Chandoln Talav, Fnf. MO, T “ ODate § )

anmunia Mart BMosd, Alhnrnodabmnsd (Guajarnt) INDIA,

Page 2/2

DETAILS OF CARTRIDGE USE

Month Cartridge Use
Mar '23 5
April '23 8
May '23 7
June '23 9
July '23 11
Aug '23 17
Sep "23 C 21
Qcto '23 - 10
Nov '23 8
Dec '23 - 28
Jan '24 - 32
Feb '24 : 20
Mar '24 .10
Total 4186

FOR. A, R, ENTERPRISE

1

v3r-

AW A (___.\:l

PRAP / AUTHORICED QiGN

A. Any Spotitic Information Called for [In BCRUTINY] (000) Uplonded in XGN on 2370412024 18:12:51 from 1P No: 106.20 _
G, 10034-AR. Emerprise scoppts the LEGAL responsitifity 03215494,
and undertakes thet the fundshivd Intormation ls CORIRECT & ACCURATLE,

(& scanned with OKEN Scanner
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Before the Court of the Honourable City
Sessions Judge of Ahmedabad

Gaikwad Haveli Police Station
Crime Reg. No.: A/11191021230572/2023
Sections: 307, 114, 120(R) of the IPC
Section 135(1) of the G.P. Act

Criminal Miscellaneous Application No.

9020/2023

Applicant:
(1) Mohammad Irfan S/0 Yakubbhai Surati
VERSUS
Opponent: Government

(Original Complainant: Altaf Aslambhai Sagar)

Matter: Affidavit/Objection Application on
behalf of the original complainant Altaf
Aslambhai Sagar against the application of the
applicant accused no. (1) Mohammad Irfan S/0O
Yakubbhai Surati for regular bail under Section

439 of the Criminal Procedure Code.

In the said case, the Original
Complainant: Altaf Aslambhai Sagar, Age 36,
Occupaticon: business, Address: House No. 304,

Third ¥loor, behind Chhipa Royal Tower
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Community centre, Gol Limda Road, Jamalpur,
Ahmedabad, submits the following
affidavit/objection against the regular bail
application filed by applicant accused No. (1):
Mohammad Irfan Yakubbhai Surati, on

27/10/2023, as follows:

1.I have been living at the above-mentioned
address with my mother named Yasmin
Aslambhai Sagar, my father named Aslambhai
Mohammad Sharif Sagar, my wife Afsa named
and my children for the past 14 years. I
have two children: an elder daughter,
Aiman, who 1is 12 years old, and a younger
daughter, Anabia, who is 5 years old. My
father and I jointly own a factory near
Calico Tekara, Danilimda, called Sagar
Textile, where we run a business under the
names - Sagar Dyeing and Anar Hand

Process, for the livelihood of our family.

2.0n the night of 18/10/2023, at around
11:30 PM, my friend Yasinbhai Abdul Latif
Sojatwala and I were sitting on chairs in

the parking area of my flat, "Chhipa Royal
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Tower."At that time, on the path leading
to the parking area of our flat, which is
located on the inner side from the main
road, there are two gates. The first gate
leads from the main road to the inner area,
and after entering through this first
gate, the second gate begins approximately
15 to 25 meters ahead, marking the start
of the parking area. In the inner, second
gate of the parking area, a two-wheeler
came and stopped, with three men seated on
it. Two of them got off, one holding an
open sword and the other holding a
baseball bat. As soon as they got off, they
saw me and started running towards me.
Seeing the sword and baseball bat in their
hands, I panicked and immediately got up
and started running from the parking area
of the flat, taking another path to the
main road in front of the flat. When I
reached the main road near my flat, in
front of the "Royal Ice Cream and Cold
Corner" Parlor, I saw my uncle, Yunus
Mohammad Sharif Sagar, also sitting in

front of the Parlor. So, shouting for



help, I ran intc the "Royal Ice Cream and
Cold Corner" Parlor owned by my
acquaintance and friend, Mohsin
Mohammadbhal Kelawala, and began calling
for assistance. At that time, two real
brothers, Ishwarji Rabari and Gordhanbhai
Rabari, who work at the Parlor, were also
present. Before I could say anything, the
accused 1in thilis case entered the Parlor
with a sword and baseball bat. My uncle
tried to stop them, but one of the accused,
who had the baseball bat, attacked my
uncle, hitting him hard multiple times
with 1t. The second accused, who was
holding an open sword, began attacking me,
aiming directly at my head with both
hands, intending to kill me. Despite my
attempts to shield myself by using a crate
of cold drinks nearby as a shield, the
accused continued his relentless attack
with the sword, clearly intending to end
my life. As I tried to defend myself with
the crate of cold drinks and managed to
grab hold of the sword, it slipped from

the accused’s hand and fell to the ground.
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At that moment, he took out a knife from
his waist and began attacking me again
with it.I continued to shout for help and
defended myself as best as I could. At that
moment, Ishwarbhai Rabari and Gordhanbhai
Rabari, who work at the "Royal Ice Cream
and Cold Corner" Parlor, along with other
gathered people, intervened and rescued
me. Hearing the commotion, my friend Azaz
Mohammad Hanif Ajmerwala, my brother-in-
law Javed Yasinbhai Shamshir, and a crowd
from the surrounding area gathered,
causing the accused to flee the scene with
their weapons. At that time, I sustained
a serious head injury due to the sword
strike. Since the accused kept hitting me
on the head with the sword, I tried to
defend myself by grabbing the sword with
my hand, resulting in severe injuries to
my fingers. Additionally, I suffered
injuries on the right side of my neck from
both the sword and knife strikes. Someone
among the people present called 108, and
when the ambulance arrived, My uncle and

I were immediately taken to SVP Hospital
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for treatment. Due to serious injuries on
my head, the doctor stitched my head

wounds.

.After the incident, I reached the hospital
within approximately half an hour, around
12:15 AM on 19/10/2023, where I was
treated. After receiving treatment, I was
discharged around 3:00 PM on the same day
and was taken home. Later that day, the
accused, with the intention to kill,
attacked us with deadly weapons, causing
serious injuries. As a result, an FIR was
filed against all the accused, who were
identified during the police
investigation, at Gaikwad Haveli Police
Station under Crime Register No.
111.81021230572, with charges under
Sections 307, 114 of the IPC and Section

135(1) of the G.P. Act.

.In the investigation of the criminal case,
the investigating officer arrested four
accused individuals. The accused No.
(1) Mohammad Irfan Yakubbhai Surati,

Address: House No. 4051, Dbehind 01d
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Anjuman Schogcl, Gollimda, Jamalpur,
Ahmedabad, was arrested on the date
23/10/2023 at 21:15 PM. The accused No.
(2) Javed alias Thakre Maksudkhan Pathan,
Address: House No. 39, Altamas Row-House,
Fatehwadi, JuhaPura, Ahmedabad, the
accused No. (3) Nadim alias Banta Nihal
Ahmed Sheikh, Address: House No. 2, Urva
Park, Yusuf Masjid Area, Fatehwadi Tower,
Sarkhej, Ahmedabad, and the accused No.
(4) Samir alias Roti Mustakbhai Sheikh,
Address: Babusingh na Chapra, near Meldi
Mata Mandir, Baherampura, Ahmedabad, were
all arrested on the date 23/10/2023 by
23:00. On 24/10/2023, the investigating
officer submitted an additional report
under IPC Section 120(B) to the Honourable
Additional Metropolitan Magistrate, who
ordered that it be included with the FIR.
The accused were subsequently sent to

Judicial custody.

.I, the complainant, further state that the
accused No. (1) Mohammad Irfan Yakubbhai

Surati, along with his wife Shahina
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Mohammad Irfan Surati, and real brother of
the accused No. 1 Imran Yakubbhai Surati
along with Imran’s wife, Ruksana Imran
Surati, all live approximately 150 to 200
meters from our flat. The applicant-
accused No. (1) Mohammad Irfan Yakubbhai
Surati, his younger brother Imran
Yakubbhai Surati and Imran’s wife Ruksana
Imran Surati collectively conspired to
harass and harm me. They devised a
criminal plot to endanger my life, hiring
and paying thugs to carry out a deadly
assault against us. Thus, in this case,
the arrested applicant accused No. (1)
Mohammad Irfan Yakubbhai Surati is the
main conspirator behind the plot to end my
life. I strongly suspect that his real
brother Imran Yakubbhai Surati 1is also
completely involved in this criminal
conspiracy. Together, they, along with
accused Nos. (2) to (4) and others
identified ity the investigation,
orchestrated a planned conspiracy to kill
me, leading to a deadly attack that

resulted in serious injuries to
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me.Therefore, in this case, it is crucial
to obtain and investigate the call details
of accused Nos. (2) to (4), as well as the
applicant accused No. (1) Mohammad Irfan
Yakubbhai Surati and his real brother
Imran Yakubbhai Surati, based on their
mobile numbers. Given Ehat the
investigation in this case is ongoing, if
the arrested applicant accused No. (1) 1is
released on bail then there 1is a
significant risk of tampering with
evidence or fabricating false evidence.
Consequently, the bail application of the
applicant-accused is liable to be

rejected.

.I, the complainant, have a wife and two
young daughters. The accused in this case
collectively conspired to end my 1life,
attacking wus with deadly weapons and
inflicting severe injuries on my head with
swords and knives. While I was in the
Parlor, I narrowly defended myself with
the aid of a cold drink crate. With two

young daughters, had I lost my life in this
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attack, there would be no one left in this
world to care for them, and my wife would
have had to live her life as a widow at a
young age. The accused attacked us
recklessly with swords and knives,
disregarding the value of my 1life.
Granting bail to such accused would
undermine the rule of law, as it would show
that they have no fear of legal
consequences. Therefore, the bail
application of the applicant-accused

deserves to be rejected.

.Given the severity of the offense, the
applicant-accused No. (1) Mohammad Irfan
Yakubbhai Surati has played a primary role
as the mastermind behind the conspiracy.
With full intent and awareness of causing
my death, he orchestrated an attack on me,
resulting in serious injuries to my head,
neck, and fingers. This assault put my
life at substantial risk. If such a grave
offender is released on bail, it will
imply that he 1lacks fear of the law,

potentially encouraging him to attempt
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further harm to me, either directly or
through associates. I am, therefore, at a
continuous risk of a life-threatening
attack. Consequently, the bail application
of the applicant-accused warrants

rejection.

. Furthermore, I, the complainant, state
that prior to the incident on 18/10/2023,
I was attacked on 02/10/2023 around 4:45
PM at my friend Safwan's office located at
Patel’s Ground, Bhati Compound, Danilimda.
On that occasion, three unknown men and
one unknown woman, who had been tracking
me from my home, approached me while I was
seated at my friend’s office. The unknown
woman falsely accused me of "following
her" to create a distraction, and then the
three men accompanying her attacked me
with heavy sticks. One of them drew a knife
hidden in his waistband and attempted to
stab me 1in the abdomen. I managed to
protect myself by intercepting the blow
with my right leg, resulting in a serious

injury to my shin.Regarding this incident,
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an FIR was registered on 27/10/2023 at
Danilimda Police Station wvide Crime
Register No. 11191012231130/2023 under IPC
Sections 324, 5B06(2), 2%24(b), and 114.
Subsequently, I received medical treatment
at SVP Hospital based on a ©police
referral, and the hospital issued a
certificate on 01/11/2023, which I
submitted to the Danilimda Police Station
on the same date. Thus, in this case, the
applicant - Accused No. (1) Mohammad Irfan
Yakubbhai Surati, along with his real
brother Imran Yakubbhai Surati, conspired
with the intent to eliminate me and
orchestrated an attack against me. Given
the serious nature of these actions,
applicant - Accused No. (1) Mohammad Irfan
Yakubbhai Surati is highly deceitful and
cunning. If he 1s released on bail, my
life, as well as the safety of my family,
would be at considerable risk. Therefore,
his bail application is deserving of

rejection.
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9. Furthermore, considering the crucial

evidence such as the CCTV footage related
to the incident reported at Gaikwad Haveli
Police Station and the earlier incident on
02/10/2023 under the Jjurisdiction of
Danilimda Police, it is clear that all the
accused 1involved 1in this case had the
intent to endanger my life. Additionally,
numerous witness statements have been
recorded by the investigating officer in
the ongoing investigation of the said
case. The majority of the witnesses to the
incidents have directly observed the
events, and when considering their
statements along with the CCTV footage, it
becomes evident that granting bail to the
accused in this case, or any other accused
individuals, would result in injustice to
me. Furthermore, the accused, along with
their associates, have made two separate
attempts on my life using deadly weapons,
causing me serious injuries. Currently,
both my life and my family's safety remain
at risk. If the CCTV footage provided by

me is taken into account, it clearly shows
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that the accused are aggressive and have
a dangerous disposition. There is a real
possibility that if they are granted bail,
they may be released from jail and could
cause significant harm to me and my family

at any given moment.

Based on the above facts, I request
that the regular bail application of the
applicant accused No. (1) Mohammad Irfan
Yakubbhai Surati Dbe rejected.All the
aforementioned facts are true and correct
and I have declared the same under oath.

Place: Ahmedabad
Date: /11/2023

Sign of the
Deponent/Objector
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Before the Court of the Honourable City
Sessions Judge of Ahmedabad

Gaikwad Haveli Police Station
Crime Reg. No.: A/11191021230572/2023
Sections: 307, 114, 120(B) of the IPC
Section 135(1) of the G.P. Act

Criminal Miscellaneous Application No.

9020/2023
Applicant:
(1) Mohammad Irfan S/0 Yakubbhai Surati
VERSUS
Opponent: Government

(Original Complainant: Altaf Aslambhai Sagar)

Matter: Documentary evidence list

I, Altaf Aslambhai Sagar, the original
complainant of the said case, present

documentary evidence from the following list.

date 19/10/2023 under IPC Sections 307,
114 and Section 135(1) of the GP Act at
Gaikwad Haveli Police Station, vide

Crime Register No. 11191021230572/2023,

Sr. Page
Detail of Documents

No. No.

A |Online copy of the FIR registered on the| 1 to 4
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regarding the incident that occurred

with me, the complainant on 18/10/2023

A colour copy of the photographs of the
injuries sustained by me in the incident
mentioned in the above sequence number

'A' (No. 1)

Online copy of the FIR registered on the
date 27/10/2023 under IPC Sections 324,
506(2), 294(B) at Danilimda Police
Statioen, vide Crime Register No.
11191101.22311230/2023, regarding the
incident that occurred with me, the

complainant on 02/10/2023

6 to 9

A colour copy of the photographs of the
injuries sustained by me in the incident
mentioned in the above sequence number

o' (No. 2)

10

A copy of the MLC Sheet and Injury
Certificate for MLC Legal Case No.
1526/2023, dated 19/10/2023, regarding
the treatment received by me for the
injuries sustained in the incident at

Gaikwad Haveli Police Station

il,; 12
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F |A copy of the MLC Sheet and Injury| 13, 14
Certificate for MLC Legal Case No.
1409/2023, dated 02/10/2023, regarding
the treatment received by me for the
injuries sustained in the incident at
Gaikwad Haveli Police Station

G |Videography of both incidents 15

Submitted as Hereinabove

Place: Ahmedabad

Date: /11/2023

Sign of the

Deponent/Objector
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(l8a worel ; Guau wgaig Gua-l 2usen 4.(2) ui QUL HHIL 3wl H'*‘Lt-j, LY Bl
(1) Registered the case and took up the investigation or(3a] -ukte[l aiﬁ AL ©ly Y -

Page 3 of 4

I
|
i
|




14

15

107 -

q )

(2} Directed (Name of 1.0.) take up the Investigation or{AMLa 23
Al aflgeud wieizma Rank(dif):- Wdla uo d-xniizza
No.:- mna240771 to take up the Investigation or(-is13)

2Bsdl s w
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Annexure: A
First Information Report
Under Section 154 Cr.P.C.
District: Ahmedabad city
Pclice Station: Gaikwad Havelil
Year: 2023
FIR No.:11191021230572
FIR date: 19/10/2023
Act: Sections 307, 114 of the IPC
Act: Sections 135(1) of the G.P.A. Act
A.Occurrence of offence:
Day: Wednesday
Date from:
Date to: 18/10/2023
Time period:
Time from:
Time to: 23:30
B.Information Received at P.S.:
Date: 19/10/2023
Time: 22.00
C.General Diary Reference:
Entry No.:
Time:
Type of Information: Written and sent to
Police Station
Place of Occurrence:
A._Direction and distance from P.S.: East
1.00 km
Beat No.:
B.Address: Gol Limda, Royal Ice cream and

cold corner named shop, Ahmedabad city
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C.In case, outside the limit of this
police station, then
Name of P.S.
Districts

6. Complainant/Informant:

A.Name: Altaf Aslambhai Sagar

B.Father’s name: Aslambhai Sagar

C.Date/ Year of Birth: 36 years

D.Nationality: Indian

E.

F.Occupation: Business

G.Address: House No. 304, 3™ floor,

Chhipa Royal Tower, B/H Chhipa Community

Canter, Gol Limda, Jamalpur, Ahmedabad

city

7. Detail of known/suspected/unknown accused

with full particulars:

sheet, if necessary)

(Attach separate

Accused Name Age (Approx.) | Address
Two unknown persons whose

names and addresses are not

known.

Two unknown persons whose

names and addresses are not

known.

8. Reasons for delay in reporting by the

complainant/informant
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12.
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Particulars of properties stolen(Attach

separate sheet, if necessary)

Total value of property stolen

Inquest report/UD case no. if any

First Information Contents (Attach
Separate Sheet, If Required)

The two unknown individuals mentioned
above, for some reason, attacked the
complainant. Person (1) came at the
complainant with the intent to kill,
wielding a sword and attempting to strike.
When the complainant tried to stop the
attack with his hands, the sword fell to
the ground. The attacker then pulled out
a knife from his waist and inflicted
random blows, injuring the complainant on
the head and on the right side of the neck.
Additionally, person (2) approached with a
baseball bat and caused injuries to the
complainant's wuncle on the left arm.
Afterward, they fled, committing the
crime, etc.

Complainant

Date: 19/10/2023



111

21

My name is Altaf S/0 Aslambhai cast:
Sagar, Age: 36, Occupation: Business,
Address: House No. 304, 3*@ floor, Chhipa
Royal Tower, B/H Chhipa Community centre,
Gol Limda Road, Jamalpur, Ahmedabad city,

Mob No. 9879263050.

I am coming forward to state my
complaint in person, documenting the facts
as follows: I reside with my family at the
above-mentioned address and run a business
under the name Sagar Textiles, near calico
Tekara in Danilimda. This business
supports me and my family.On the night of
18/10/2023, at around 11:30 p.m., I was
sitting in the parking area of my flat in
Royal Tower. At that time, two unknown men
entered from the main entrance of my
flat's parking area—one carrying a sword
and the other holding a baseball bat—and
approached me.Seeing them, I started
running away, and both men followed me. I
ran towards the Royal Ice Cream & Cold
Corner Parlor next to the Chhipa Community

centre. One of the unknown men, holding a



112

22

sword, chased me inside the Parlor, while
the other, holding a Dbaseball Dbat,
encountered my uncle, Yunus Mohammad
Sharif Sagar, as he entered. My uncle
tried to stop him outside, but the man with
the bat attacked him, injuring his left
arm. Meanwhile, the man with the sword who
chased me into the Parlor, for some
reason, tried to kill me by swinging the
sword at my head, injuring me on the head
and on the right side of my neck. As I
tried to stop him by grabbing the sword,
it fell from his hand, causing injuries to
my fingers. At that point, he took out a
knife from his waist and began stabbing me
indiscriminately. To defend myself, I
grabbed a crate of cold drinks from the
Parlor. During this time, the people
working in the Parlor and those present
intervened and saved me. Meanwhile, my
friend Azaz Mohammad Hanif Ajmerwala, my
brother-in-law Javed Yasinbhai Shamsheer,
and others nearby gathered, causing the
attacker with the sword to flee outside

the Parlor.Both unknown individuals then
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ran away from the scene. If the people in
the Parlor had not helped me, the unknown
man would have killed me. Due to this life-
threatening attack, I sustained injuries
on my head, neck, and fingers. Someone
called 108 Emergency, and my friend Azaz
Ajmerwala took me to SVP Hospital for
treatment. I received outpatient treatment
starting from 19/10/2023 under case number
1526/2023, and the doctor stitched the
wound on my head.Today, I am filing a
complaint for legal action against these
two unknown men.My witnesses are my uncle
Yunusbhai  Mohammad Sharif  Sagar, my
brother-in-law Javed Yasinbhai Shamsheer,
my friend Azaz Ajmerwala, and any others
identified in the police investigation.
This complaint is correct and true as per
my statement.

In person

Unarm Head

Constable
Gaikwad Haveli
Police Station

Ahmedabad city
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13. Action taken: Since the above information

reveals commission of offensive(s) u/s as
mentioned at item no. 2
1. Registered the case and took up the
investigation or:
2. Directed (name of I.O.) take up the
investigation or:
Name: Manoj Narsinhbhai Adarejiya
Rank: Police Sub Inspector
No.: mna240771
FIR read over to complainant/informant,
admitted to be correctly recorded and a
copy given to complainant/informant free
of cost.
R.O.A.C.
Signature of the officer in charge,
Police station
Signature/Thumb impression of the
complainant/informant
Name: Dilipbhai Kuberbhai Parmar
Rank: head Constable
GPF No.: 861
Date and time of dispatch to the court:

18/1072023, 22%10



115




116

A ATIOALOED ”F:E'-.?‘)O.:
TRANSLATION Ut PAGET

e s
SUPPLIED ATPAGEND.:

:“xj/

FIRST INFORMATION REPORT

e et e

HaH Hiled] mgqq i
(Under Section 154 Cr.P.C.)

(gloreidl sifaifeaid] sa 154 ¢3u.,)

Distric s3etate 98 polic egil sl u g

Ye 20 FIRN 111910122314| pate 27/10/20
t 2 '

e Sta’ ar

23 o, 130 Ll (udlv 23
(2 %al) tion (ak (ML, i)
(il ) B, 5 U] &l
2251 %) :
() Act w1 ) 4| Sectio 324,506(2),294(b). 114
(BFy ns s,
) (s o
(i) Act w 1,3 Sectio 135(1)
(wBifiay ns ‘
) {93)
(@) Occurrence of offence:
(5) (-6l 6Ly A2 ) o
Day, ERTCTE Date from Date to 02/10/2023
() (ALl vzl (sl ey il
" Time Perio Time from Time to 16:45
d (setz4l) (ss yHl) ‘
(Muon i) i
(b) Information received Date 27/10/2023 Time 23:00
(M) at Ps: (dLdlvy) (2u34) #l
(el ud wled Hoy|) ‘
(¢} General Diary Referen Time i
(%) ce:Entry No. {2ax) |

(22 gl e Ulz )

Type of Informa Wiy RAAML @l sy

tion: (&4 uy
2)

Place of Occurrence:
(42l 2e0)

(@) Directioiv and distance from uB24,2.00 (B.4 Beat N

(¢) P.S.
(MLl 22 g Ray 2id3)

(b) Addres agllelug w3qq Relrd o3l $WGeg Wi ay

(1) s LETTH
(AA3)  wusig y3s.

(c) In case, outside the limit of this p
() (Rl 22 addl ged] oz 6l di A4 Wy

Name of P.s,
(el 22 g
H)

Comp‘!ainantlinformant:

0

2)

District
(2w i)

(vllz o

A gl sl Bt wzaim

olice Station, then
R AA A

i Higludl oz

Page 1 of 4




10

11

117

i
(>
. i -
(sRael 7 oidaflziz) gl
(a) Name edlz 2z (b) Father's/ oy A2
(5)  (-uH) CTBIETTETE] () Husband' all
s Name i
(Frett/u A il
i
l4) il
(c) Date/Year of Bj 36 (d) Nationality| ouadly
(%) rth (%) (A ¥lear) :
(F-H tdlw / qd) |
(e)
(s) )
(f) Occupation -y (9) Address .4.30v sfleg
(%) (didl) (&) (drug) s gl g
4 2042 wlw gy
ALEl fezzAl ujs
. atimeflasy 9
UL HHEIE
#dx Ml zlole
8300, | 1]
WHELALE AGR,
Details of knownlsuspectedlunknown accused with full partinulars:-é‘
(Attach seperate sheet, if necessary) !
(AU e/ asizs/dnaiinv e w4 AML Fondl s il e dl)
(%32 sggnadl saudel st Guz Rod ealadl)
Accused Name Age(Ap Address
(AdiMdER ] Atn) Prox.)  (:z-uy) f
(Guz2) ( i
211313)
(1) wmiy Areluldl woz a4 A,
P MHeldle Adz. &l
(2) g ardiutedll vied 4l A,
- il
WHLUAE BE2, i
(3) »mpy WRALULAL Vo1 ] ?t.i,s
SLHELALE A3, il
(4) wmp AzAMLAL vio2 ] o,
UL NE 3,
Reasons for delay in reporting by the complainant/Informant ‘
(gRadl/oudsllerz azzd) Yelell M@ 22uni Refor yagy slzuil) *
&llall -3 amd amaus wld dn Wl wae ol Adl W3 ot nee |
AL dsels usdl du el & 3 awy e Rl wdg 4d, Hih
Particulars of properties stolen(Attach seperate sheet, if necessary)ﬂ_
Clladdl/s-aini qdaia sy Al ol (ar32 SFRUAAL ALl 1M Gy3 [Eard fraiadl),
Total value of property stolen &
(R 7 peginn ddaile of o axdolldl ga Biq
)
Inquest Report/U.D. case No. if any ‘
4y Bty vzt wd8aud 7 wgsadl ad {0z q
il
| | Page 2 of 4
|
Bl
il




118

4 dl d)

First Information contents(Attach Seperatle sheet, if required)

(e e Al w@qryd (atdi) (o732 symuad sapyg SN o7l 4q)) il
i
4

A 2UAL A gy §g 43 gl sten @

WS wlsd A § 3 gy TRUAL dl. 2l syoy s SR
ARGl Hg gest Wil Ry A A Y4l of oy

R o S0 olgl el oy &S Al iy

88048 #AlA Ay goy oy ML erel dly dyaq geaadl il A wa § 1]
S A Fzuidl 9 4 Al Mz ordi g8lsllay apy
A dldl Fsnar iy w3 21

S IR CTRTTTRN

Bl WLy AALAL SU 3L o]l pye sdlalld o
SBAL g2 81l Wiz 1y 1ol Sonall yie 23 §€l§¢1 AA wq aig 3
HRAHE 2isyolopl IR oy uy ol $al4 ay w2 widl glaag A Bliogollsy-il|

AL ¥l 2l sl qsy 34 A 20d 4§y AR BUM ALl @l wd § amd duiel s o1 gy
-

SUR ol syl s oiq 3 W dl g 3l 9l B w3 gdlaz s wi U AL 4 ] w4
. ~ - - it
ALY A pdl el ey Uedl 520 (3, o604,

~

[l Aoy 26 o

|
H
]

il
i

Complaint(sfuis) il

]
dl.28/90/303 3

HLE A My w /ol saaqaoy g el WAL B.4.3% 4L VUL W w307 Aled Ha gl diaeg 2
A2 G A fe2zdq] gy Ml Hgl Gy mpuy :

- .
33l 2udl w2 59 w9 lue gilsa WML 5 § GU2 sl Hau Ry uduz pud ag 5wl
WAL 254 3R Wl iy SIEERE

B3 $1UGeg WA widy AR ABolAl Aing 3
A ABadl A Y 59 W3 dut RLECTES e Yy 59, :
A6 dl.03/90/2023 1 dey AU AlmrAl g A3y quongqy YRUHL ¢ ol s2uGg 1] 2udg STET]
Bt 2igaud o dl i) LR U WY 9w i k& A WeU iy o YL Ay ol ofl g
AR Al 30 Al ey way Bt 20l serz apdl A srpuda 3 eqy Hmé- M1l Atz s
" AH oAl § gl sgs HAL U U sFay audie 3 AH 3w ULyl Ml 33 7 3y 4
Gl ¢ d aaell 203 AR oyl Al QA w12 344] HA G ofl oy AL Y2y f&!;m G.a.3u o
YO A MAUAL il By wmpq B Hoyoyd winiedl quy 4 MM SUUL Yoy bu AL gl syais]
sl wa uz Al uddy gd] A A AR gy iy Sl ag {gaq c.s.rujﬁ}uaﬂ 2 Yid
Nl BUR Asnene ¢ 8 W@ uHey T uRai 3 WA 2dd MLl al Wy oy @y "{;?{5{ dl ww zza
WA BAd A 3 Wy ol 4 HMEL SUHIB o0e) ol ol oy Al wiiq do d.i U W55
HIZL stoll ol oud el fly ayoey g2l WAL Al wa § A4y Mol sy iS%lEiI d-dl F2uid)
0 s1dl 4 waan srqi w3y MR SRR WAL Al o3 quof] sy M Wil didl Fsaa g
A A Genlln g2ty wiaqy Al A Sonall wig wy ¢ 12 wdl ala Az wog{ifgf[r{g-u dlél &
WAS ordi HA ay s uie Blstde »q syl didl fou a8 eyai wy el a5l w3 ALy
AL AU Aoy Saall WAL WA A 4w Anid] 5 u:mlg*u ¢

Y2 MHELAE UG Hid.wcowagzone

M M2l gy

|
U oydi syd ac;?z“'{t ale 5wy
% dl g ol oll B wd ¢y £z Wl Wi sudly § 43 Pl Wi Aivlr Ay 5 AR sl w3
woavd ¢ A Gofl 26 way fdl 10¢ 43 8t 53l 1o ¢ U i w3 "z ﬁn g oy
AL W2z Wi Aet el @aflea vl g Ak A oyl oy

2 2w, ol 3y 4. 4vde/2023 4
M2 WA 54 WA & 4 Rag W™ AAA wig § AMAS Wi gl wd Sl L3 dut w3 S

~ « -~ - § - - = - -~ i‘i!
Wl U wdun aselly wadl Gy el § 6 & awd gdluie sea wudg 16l 2 Buordiey L Rl w
WUUDS Al iy w3 elglldlag Wely 3o w3 FRALE 5290 2l ¢ o) g L BUsd ogyq
Aot v 36y MR SUAHL g wonpll 2l a3 ¢ viavdl 4l 3 Wiy Fatu siuzazq

i

"Page 3of 4




14

15

dwedt 1 WA gflae B wds wa B wzd odl aal daaA Rd m«:ﬂ

s woll »pd 4 [ 5,

sizdl Wl shue eilsd W avitenl yogordl slaeiy v wil & wd v wd 391*1
13 Action Taken :
as mentioned at Item No. 2:
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(2)

F.l.R..read over to the complainant/informant, admitted to be corr
nd a copy given to the complainant/informant, free of cost. |
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Since the above information reveals commission Edf offence(s) u/s

Registered the case and took up the investigation or(¥u-l ftH:L.ﬂ $9 duLH €Y 4

i 8)

Directed (Name of 1.0.) take up the Investigation or(Aul H«u{

slafiy sl aflal Rank(dldl):- Wdla wol H-ulsz

No.:- pol94402 to take up the Investigation or(-s2)
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Annexure: C
First Information Report
Under Section 154 Cr.P.C.
District: Ahmedabad City
Police Station: Dani Limda
Year: 2023
FIR No.: 11191012231130
FIR date: 27/10/2023

Act: Secticns 324, 506(2), 294(B), 114 of
the IPC
Act: Sections 135(1) of the G.P.A.

A. Occurrence of offence:
Day: Monday
Date from:
Date to: 02/10/2023
Time period:
Time from:

Time to: 16:45

B. Information Received at P.S.:
Date: 27/10/2023
Time: 23.00

C. General Diary Reference:
Entry No.:

Time:

Type of information: Written and send to

the police station

Place of occurrence:
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A.Direction and distance from P.S.: West,
02.00 km
Beat No.:

B.Address: Publicly outside the office of

the complainant's friend Safwan, located
at Patel's Maidan Bhati Compound in
Danilimda.

C.In case, outside the 1limit of this
police station, then name of P.S. and
gistriots:

6. Complainant/Informant:
A.Name: Altaf Aslambhai Sagar
B.Father’s name: Aslambhai Sagar
.Date/ Year of Birth: 36 years

.Nationality: Indian

. Occupation: Other

Q@ = BH O 0

.Address: House No. 304, 3™ floor,
Chhipa Royal Tower, B/H Chhipa Community
Canter, Gol Limda Road, Jamalpur,
Ahmedabad city, Mob No. 9839263050,

Ahmedabad city

7. Detail of known/suspected/unknown accused
with full particulars: (Attach separate

sheet, if necessary)
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Accused Name Age Address
(Approx.)

Unknown address is not known,
Ahmedabad city

Unknown address is not known,
Ahmedabad city

Unknown address is not known,
Ahmedabad city

Unknown address is ot known,
Ahmedabad city

10.

11.

12.

Reasons for delay 1in reporting by the
complainant/informant

The complainant, who was frightened at the
time and had difficulty walking due to
injuries to his hands and feet, did not

come to complain at that time.

Particulars of properties stolen (Attach

separate sheet, 1f necessary)

Total value of property stolen

Inquest report/UD case no. if any

First Information Contents (Attach

Separate Sheet, If Required)
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The facts of this case are as follows:
On the date, time, and location mentioned
above, the accused struck the
complainant’s left arm two to three times
with a heavy stick. Among the accused, two
other unknown men insulted him with foul
language and then hit him on his left leg
15 to 20 times with sticks. Another thin-
built man among them took out a knife from
his waistband and tried to stab the
complainant, but it struck the shin of his
right leg, causing his leg to bleed. Due
to these blows from the sticks, the
complainant suffered injuries and fell to
the ground again. At this point, nearby
people gathered and rescued the
complainant from further assault. When the
crowd gathered, the unknown woman and the
three men accompanying her fled the scene.
As they 1left, one of the unknown men
reportedly said, “Today you have survived
and if you come in front of us again, I
will kill you.” They then fled, committed

this crime.
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Complainant
Date: 27/10/2023

My name 1is Altaf, S/0 Aslambhai,
caste: Sagar, Age: 36, Occupation:
Businessman, Residence: House No. 304,
Third Floor, Chhipa Royal Tower, behind
Chhipa Community Center, Gol Limda Road,
Jamalpur, Ahmedabad City, mobile number:

9879263050

I am appearing in person to formally
state my complaint. I am writing to inform
that I live at the above-mentioned address
with my family. I own a textile dyeing
business under the name of Sagar Dyeing,
located at the Sagar Dyeing Compound near
Ram Rahim Tekra, Calico Mill. Through this
dyeing business, I sustain myself and my
family.

On the date 02/10/2023, at around 4:30
PM, I went to my friend Safwan Bhati’s
office at Bhati Compound for some work.
Around 4:45 PM, an unknown woman,
approximately 25 to 30 years old, came

outside my friend’s office and told me,
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“You come outside; I have some work from
you.” When I stepped out of the office,
she accused me, saying, “Why are you
following me from Jamalpur?” As I tried to
explain myself to this unknown woman,
three unknown men, aged around 35 to 40,
who were standing outside with her
approached me. One of them was of strong
build, while the other two were slim. All
three men were wearing caps and holding
thick sticks in their hands. Before I
could understand anything, one of the slim
men suddenly struck my left arm two or
three times with his thick stick. The
other two men verbally abused me and,
without warning, struck me around 15 to 20
times on my left leg with their sticks.
One of the slim men pulled a knife from
his waistband and attempted to stab me.
The knife hit my right shin, causing
bleeding from my leg. Due to the blows from
the sticks, I sustained injuries and fell
to the ground. As people around us
gathered, they stopped the assault and

rescued me from further harm. Seeing the
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crowd, the unknown woman and the three men
fled the scene. While fleeing, one of the
men threatened me, saying, “Today you have
survived and if you come in front of us
again, I will kill vyou.” Afterward, I
slowly stood wup and called for an
ambulance. When the 108-ambulance arrived,
my friend Safwan Bhati took me to SVP
Hospital for treatment. My MLC case number
1409/2023 was registered and I received
outpatient treatment before being
discharged the same day. However, I was
very shaken, and due to the injuries on my
arm and leg, I had difficulty walking,
which is why I couldn’t file a complaint
immediately. Today, I have come with my
father, Aslambhai, to file a complaint at
Danilimda Police Station. I request a
legal investigation against the three
unknown men and the unknown woman, whom I
do not recognize. My witnesses include my
friend Safwan Bhati, Safwan’s father Aslam
Bhati, and any others identified during

the police investigation.
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The above complaint statement is true
and correct as per written by me and I have

received a copy of my complaint.

13. Action taken: Since the above information
reveals commission of offensive(s) u/s as
mentioned at item no. 2
1. Registered the case and took up the

investigation or:
25 Directed (name of I.0.) take up the
investigation or:
Name: Bakorsinh Babuji Vaghela
Rank: Police Sub Inspector

No. : pol94402 to take up the

Investigation or

FIR read over to complainant/informant,
admitted to be correctly recorded and a
copy given to complainant/informant free
of cost.
R.O.A.C.
Signature of the officer in charge,
Police station
14. Signature/Thumb impression of the
complainant/informant

Name: Amarsinh Raghurajsinh Chauhan
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Rank: Head Constable
GPF No.: 126011
Date and time of dispatch to the court:

27/10/2023; 23:30
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&:rdar Vallabhbhal Patel Institute of
Medical Sciences and Research

s . Efiis Ahmedabad, Gujardt 380606
i I T +91 79 2643 5585 / 6666 | www. svphospital.com
'hN M- N
Medico Legal Case Shest
(To be filed by Casualty Medical Offy
i .
S/BDr r y -
BRKUNJA\IANSSNH PARMAR | MLC issue Date'8 Time : 19-10-2023 00:37
Medico. Legaz CaseMNo.  :1526/23 Date & Time: : 19-10-2023 1214
. of Arrivaf
Informed to Police Station O 1 K] | vERDHIN. .
Police Constable Name - f-\:f{ \ g\:—z  Buckle No :
Rate : ‘ Time
MRN  2s0002amsaz T VisitID : ER2310016296 | Time of [
::Examinatian
Patlent Name 1 ALTAE ASLAMBHAI SAGARWALA i Age 136 Y2 M 19 b 5 Sex : Male
Patient Address ;
304 3RD FLOOR ROYAL TOWER ASTODIA ROAD GOLLIMDA, Ahmedabad G:P.0., Ahmedabad, Gujarat, indig,
380001

Contact Na. 98792&3050 5
Patient's Identlﬁcat;on Mark
(1) : ,
(2 :
Patient came + 3 With YAAD! | Without YAAD!

History given by (Nama & Relationship} : YUNUSH SAGAR (UNCLE)
ALLEGED HISTORY OF

ALLEGED HISTORY OF ASSAULT BY uumuwn PEOPLE(?3) w:m UNKNOWN BJECT (SWORD?) AT AROUND 17:30PM
AT ROYAL TOWER PARKING, NEAR CHHIPA COMMUNITY HALL, ASTODIYA RO a JAMALPUR ON 18/10/23

Place

ROYAL TOWER PARKING,
NEAR CHHIPA COMMUNITY
HALL, ASTODIYA ROAD,
JAMALPUR

1

Date of injury / Incident 1 18-10-2023 ‘ Time :11:30

7

-
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| _Certificate Number:-

Patient Name :-
Age :-
Address ;-

BRN :«

Date of Consuitation:-
Time of Consuitation:-
Speciality / Unit :«
Police Station:

1526/23 i Date :- 30 Oct 2023
Mr ALTAF ASLAMBHAI SAGARWALA
3BY2M19D Sex :- Male

304 3RD FLOOR ROYAL TOWER ASTODIA ROAD GQIT.LIMDA, AHMEDABAD G.P.O. ,
AHMEDABAD, GUJARAT, INDIA, 380001 il

23000242542 | Visit No. ;- ER2310016296
19 Oct 2023 Date of Discharge :- ER OPD

12:32 am Tﬁne‘t;;f“msd'\arge ~ EROPD

CMO | MLC No. :- 1526/23
GAYAKWAD HAVELI POLICE STATION Police Yaadi :- Without

Alleged History of :

Consclousness Level *
Vital Signs:

Examination /
Findings:

Relevant.
Investigations:

INJURY: Simple

Grievous:

Remarks (if any):

Neve: For Coert g Mediva-leant Prrmamns O iy

T 30PM AT ROYAL TOWER PARKING, NEAR CHIHRA COMMUNITY HALL, ASTODEYA,

§

ROAD, JAMALPUR ON 18/10/23. i
CONSCIOUS il

TEMP-NORMAL, PULSE-120/MIN, BP-120/80 MMHG, Rifé-13/MiN, SP02-99% ON RA,
RBS-123MG/DL i

1) APPROX 10 CM SIZED LINEAR ABRASION PRESENT OVER RIGHT SHOULDER, 2)
APPROX 4*1 CM SIZED CONTUSED LACERATED WGL?ND REDDISH IN COLOUR
PRESNT OVER RIGHT PARIETO-TEMPORAL REGION , 3) APPROX 1*1 CM CONTUSED
LACERATED WOUND PRESENT OVER LEFT EYEBRAW, 4) APPROX 1*1 CM CONTUSED
LACERATED WOUND PRESENT OVER RIGHT THUMB AND 2*1 CM ABRASION PRESNT
OVER 4TH FINGER BLUISH, 5) BRUISE OF APPROX 2CM*1CM OVER LEFT DISTAL
FOREARM, 6) REDDISH ABRASION OF APPROX 2CM"0.5CM OVER RIGHT DISTAL
FOREARM AND LEFT MID FOREARM ON MEDIAL SIDE, 7) REDDISH ABRASION OF
APPROX 1CM*1CM OVER LEFT ELBOW. il

1) XRAY LEFT WRIST - DISTAL END OF ULNA FRACTURE » DISPLACED, 2) X-RAY RIGHT
HAND AP AND OBLIQUE-NAD, 3) X-RAY RIGHT SHOULDER JOINT AP AND ‘
LATERAL-NAD, 4) USG ABDOMEN FAST-NAD, 5) XRAY LUMBO SACRAL SPINE-NAD, 6)
XRAY DORSO LUMBER - NAD, 7) XRAY PELVIS BOTH HIPS-NAD, 8) CT 3D FACE +
BRAIN+ CERVICLE SPINE-DEVIATED NASALSEPTUM AND BONY SPUR FORMATION

CHRONIC MASTOIDITIS. CALCIFIED ATHEROMATOUS CHANGES ARE NOTED NOTED IN
CAVERNOUS SEGMENT OF BILATERAL INTERNAL CAROTID ARTERIES.

- |

El
INJ.PAN 40MG IV STATINJ.EMESET 4MG IV STATINJ.NS|500ML+1@O0PT] IV STATINJ.TT
0.5ML IM STATINJ.DICLO 75MG IM STATNON WEIGHT IL;FTING QVER LEFT HAND HAND
ELEVATIONAE SLAB GIVEN PRIMARY SUTURING DON :
ANALGESICSANTIBIOTICSCLEAN AND DRESSSTITCH REMOVAL AFTER 14 DAYS.
i

i

Doctor: DR.KUW%@NH PARMAR

Unit: cmo
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sarca

Medical Sciences and Research
ige, Ahmedabad, Gujarat 380006

T+9179 2643 5555/ 6666 | www.svphospital.com

N . HF’ | (LB

1

filly

i
i

rVallabhihai Patel Institute of

B | Medico Legal Case Sheet || - ]
| (To be filled by Cauatty Medical Officer) || |
[smor : s j
DR. KUNJAVANSINH PARMA ' MLC Issue Date & .Ti_m!e? : 02-10-2023 18:05 !
Medico Legal Case No.  : 1400/23 ' Date & Time | 1 02-10-2023 17:50 i
. & i of Arrival |
informed to Police Station « € K M C A\ vErou! No, |
| - b | . o .
Police Constable Name - AR e _____[BukieNo e
Date . Time f
QU — | - SRR |
MRN : 23000242542 VisitlD :ER2310015191 [Timeof  :17.51
| } Examination E
| —
PetlentName : ALTAF ASLAMBHAI SAGARWALA | age 36Y2M2D | ISex : Male |
Patlent Address : | | |
304 3RD FLOOR ROYAL TOWER ASTODIA ROAD COLLIMDA, Ahmedabad G.P.0. , Ahmedabad, Gujera, india, ;
382001 ' i 5
Contact No.  : 9879263050 %
Patient’s ldentification Mark
) :
@ :
Patient came * (7] With YAADI (3 Without YAADI
History given by (Name & Relationship) : SAFWAN BHATI (FRIEND) i
ALLEGED HISTORY OF - o
ALLEGED HISTORY OF ASSAULT By UNKNOWN PEQPLE BY UNKNOWN OBJECT AT AROUND 16:50 AT BHAT!
COMPOUND DANILIMDA Giv52/10/23 '
| Place
Date of Injury / Incident - 02-10-2023 Time :16:50 || BHATICOMPOUND
. | DANILIMDA
4 il
LS 7 T - W i
D-’l‘\ﬁ .34"1‘\ Lﬁﬂ”ﬂh‘"‘;l ;"".?EL !NSTiLus;E Ci't.?l;\:,"‘-‘ :’_;A "'_'\ "*‘u‘w:. l: |
BOLAL SOISHORS & DESSARCH (VRN P g S
Ellisbridige, AMMEDABAD-6 .-rz:;.:-:.%IJ;QJ\.:&.,%,.,..,
- fane,,, J4580
Chsey . Koy dnn |
171
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Chies i

= Gerfificate Number:.

Patient Name :-
Age i~
Addrass i«

MRN -

Date of Consultation:.
Time of Consultation:~
Speciality / Unig :v
Police Station:

1409/23 Date - 30 Oct 2023
Mr ALTAF ASLAMBHAI SAGARWALA
I/BY2M2D Sex ;- Mals .

304 3RD FLLOOR ROYAL TQWER ASTODIA ROAD EOLUMDA, AHMEDABAD G.P.O. ,
AHMEDABAD, GUJARAT, INDIA, 380001 ‘

23000242642 Visit No. :« ER2310015191

2 Oct 2023 | Date of Discharge :- ER OPD
05:58 pm Time of Discharge :- ER OPD
cMa MLC No. :- 1408/23

DANILIMDA POLICE STATION _ Police Yaadi :» Without

Alleged History of :

HISTORY GIVEN BY SAFWAN BHAT] (PATIENT'S FRIEND), ALLEGED HISTORY OF
AROUND 16:50 AT BHAT!

- COMPOUND DANILIMDA AN 02/30/23, CHIER COM’? AN OF STAB INJURY TO QIGHT

Conscioushess Level »
Vital Signs:

Findings:

Relavant
investigations:

INJURY: Simple /
Grievous:
Remarks (if any):

Mista: Fow S it *‘@hm»«mw?‘“

.......

TEMP-NORMAL, PULSE-Q0/MIN, BP-134/80MMHG, R-18/MIN, SPO2-89% ON ROOM AIR,
RBS-149MG/DL ;

L-REDDISH COTUSED LACERATED WOUND OF A PROX 2CM* 1CM*1CM OVER MID
ANTERIOR ASPECT OF RIGHT LEG SWELLING PRESE
REDDISH ABRASICN OF APPROX 1GM*1CM OVER LEFT ELBOW SWELLING +NT ROM
FULL AND PAINFUL, TENDERNESS PRESENT. 3) REDDISH ABRASION OF APPROX
2CM*0.5CM OVER RIGHT DISTAL FOREARM AND FT MID FOREARM ON MEDIAL SIDE
TENDERNESS PRESENT, SWELLING PRESENT, 4 SLUISH BRUISE OF APPROX
2CM"1CM QVER LEFT DISTAL FOREARN SV . PRESENT TENDERNESS
PRESENT, 5) MULTIPLE LINEAR REODISH BRUISE OVER LEFT LATERAL THIGH.

1) XRAY DORSAL LUMBAR SPINE AP & LATERAL-NAD, 2) XRAY CHEST-NAD, 3) XRAY
LEFT ELBOW AP & LATERAL-NAD, 4) XRAY LEFT WRIST AP & LATERAL-DISPLAGED
FRACTURE OF DISTAL END OF ULNA NOTED, 5) XRAY LEFT HAND AP &
LATERAL-DISPLACED FRACTURE OF DISTAL END OF ULNA NOTED, 6) XRAY ELBOWS
AP ELATERAL-NAD, 7) XRAY RIGHT HAND. AP & LA RAL-NAD, 8} XRAY RIGHT WEIST
AP & LATERAL-NAD,

INJ. TT 0.5ML IM STATINJ. DICLO 1AMP 1M STATING DICLO IM STAT TAR ziF] Cv 200
MG 1-0-1TAB PHILFLEX 1-0-1TAB PHELLAN 1-0-1TAB APENTA D 1-0-1TAB TOSCAL MAX
O-T-OALL TAB FOR 7 DAYS CAP-BECUTE OMNCE A WEE‘}( FOR-ONE MONTHAE LA

GIVEN PRIMARY SUTURING DONECLEAN AND DRESSHWFNON WEIGHT LIFTING QVER
LEFT HAND HAND ELEVATION FOLLOW UP IN GRTHO UNIT A OPD ON MONDAY AFTER
S. . |

Prepered by Treating Doctor from HisiHer own Login ID and password through Hosp

ital Managemeni Software,
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ANNENURE- D

Item No.3 {Pune Bench)
BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
THROUGH PHYSICAL HEARING (WITH HYBRID OPTION})

Original Application No.221/2023(WZ)

Surti Mohmmedirfan Yakub Bhai
..... Applicant
Versus

M/s Anar Hand Process & Ors.
....Respondent(s)

Date of hearing: 02.01.2024

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Applicant in-person
ORDER
1. From the side of applicant, applicant has appeared in-person

through Video Conferencing, who has prayed by filing the present
application that a direction be issued for permanent closure of Anar Hand

process as it violates the order of Hon’ble High Court of Gujarat.

2. During argument, the applicant has drawn our attention to para
no.13 of the order passed by the Hon’ble High Court of Gujarat at
Ahmedabad in Writ Petition No.98 of 2021 (Suo Moto vs. Ahmedabad
Municipal Corporation through the Municipal Commissioner, Ahmedabad &

3 Others), where-in following was directed:-

“13. We direct the Ahmedabad Municipal Corporation and the GPCB
to continue with the drive of disconnecting all the illegal and
unauthorized industrial connections into the sewerage.”

3. During argument, the applicant did admit that the said PIL is still

going on before the Hon’ble High Court of Gujarat at Ahmedabad.

Page1of2
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4. In view of above and looking to the fact that the Hon’ble High Court
is already seized of the matter and is proceeding with the hearing of the
matter and the applicant wants compliance of the order passed by the
Hon'’ble High Court, we deem it appropriate to order that the applicant
may get himself impleaded before the Hon’ble High Court in the said PIL,
if he so wishes, instead of filing this application before us because the
Hon’ble High Court is competent enough to ensure that its orders are

fully complied with.
S. In view of above fact, we dispose of this application accordingly.
Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

January 02, 2024
QOriginal Application No.221/2023(WZ)
P.Kr

Page 2 of 2
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ANMNEXURE- B

Item No.1l (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[Through Physical Hearing (With Hybrid Option}]

ORIGINAL APPLICATION NO.15 OF 2024 (WZ)

Surti Mohmmed Aaqib Irfanbhai .... Applicant
Versus
M/s A.R. Enterprise & Ors. ....Respondents

Date of hearing: 31.01.2024

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant :  Applicant-in-person present

ORDER

1. This Original Application has been filed with the prayer that
respondent No.1 M/s A.R. Enterprise be directed to cease uncontrolled
emissions and unauthorized discharge of effluents. It is alleged by the
applicant, who is appearing in person, that he is a social environmental
activist and that respondent No.l is a textile cloth manufacturing and
processing unit situated in Danilimda region of Ahmedabad and its
primary operations involve the utilization of a steam boiler, which lacks
in dust collectors, water scrubbers and bag filters because of which air
pollution is happening in the local area. Besides that, the applicant has
also alleged that there is significant gap between the claimed
implementation of Zerc Liquid Discharge (ZLD) technology and the unit’s
actual water consumption related to treatment capacity and that the

industry is discharging unauthorized effluents into storm lines, affecting
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nearby rivers, which is resulting in water pollution. He has also alleged
that the absence of proper sludge disposal method is leading to serious
generation of foul smell in the vicinity, causing substantial harm to the
public health. When we enquired from the applicant as to the prima facie
proof in support of these allegations brought on record, he drew our
attention to page 18 of the paper-book (Annexure-A-2 to the application),
which is a photograph showing a chimney and it is alleged that this
chimney is spreading pollution in the area. We are not convinced with
this argument of the applicant because he has not annexed any prima
facie proof in respect of the air pollution, water pollution and soil
pollution happening in the local area or some diseases are spreading
there to the local residents because of the activities of respondent No.1 -
Industry.

2. At this stage, the applicant has sought permission to withdraw this
application with liberty to file a fresh one with adequate proof in respect
of pollution taking place in the concerned local area. We allow his
request and dismiss this Original Application with liberty as prayed for,

subject to limitation.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM
January 31, 2024

0.A. No.15/2024 (WZ)
npj
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NEXURE-'F

2
Z
=

ANALYSIS REPORT FOR AIR Gujarat Pollution Control Board

TYPE : Stack-Flug Gas Central Laboratory

o Paryavaran Bhavan

Sample [D:416579 - Analysis Completion:19/02/2024 I Sector-10A
Gandhinagar-382010 .

Yam / Textile processing involving any effluent/emission generating Tele:23222756

processes including bleaching, dyeing, printing and colouring / LAB
Inward : 103798

1. Name & : ALR. Enterprise - 10024
2. Address of the Unit B : Plot No: Phase No: ,OPP: PWD GUEST HOUSE,CHANDOLA LAKE,DANILIMDA. .
AHMEDABAD - 380028 ,TaJuka : Ahmedabad, District : Ahmedabad, GIDC : Dani Limda
3. Nature of Sample : REP-Representative/Grab , (Insp Type : SCN-After SCN Inspechon)
4. Sample Collected By : D.S.Patel, SO :
5. Date & Time of Caollection & Receipt : 29/01/2024, (1500 to 1530)
6. Date of Start & Completion of Analysis + 05/02/2024 & 19/02/2024
7. Sampling Point ¢ from common stack attached to boiler & TFH through APCM ~
8. Fuel ¢+ Imp. Coal
9. APCM : Cyclone + W.S. + M.D. C
10. Thimble & Weight (gm) ; 15/2196
11. Temperature on Collection ¢ 121 & Volume-Absord Media : 50 ml each for SOx and NOx
12. Yolume-Gas Passed : 510 Itr for PM & 60 ltr for each SO2 & NOx
™ Parameters ] & Oper Time(Min) : 30
Sr .7 7 Parameter Unit Test Method Range of Testing | Result
1 PM-Stack MGINM3 |IS: 11255 (Part - 1), {985 (Reaffired 1998) |1 — 5000 mg/NMa - 110.19
2 502-Stack (PPM) - PPM 1S: 11255 (Part - 2), 1985 (Reaffirmed 2009) 5 - 500 mg/NM3 19.33
3 NOX-Stack PPM 1S:11255(Part-T), 2005 L 5 —SRP mg/NM3 h 1.02
- ‘—;->-
-

ILah aratory Remarks : Approved. By.B82-age_682 Dt.: 19/02/2024
‘ SRR X

Dr. 8. N. Agravat

Field Observation ;
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